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ORISSA ACT 27 09 1991 

[Received -the F n t  of the Raident on tne 20th November 1991 fist published, 
In an extraord~nary issue of the Ods~a Gazette, dated the 13th Decemkr 1991.1 

. . 

&N A m  TO PROVIDE FOR TBE REGUUTlON OF ESTABLISPMENT AND OPERATlON OF 
- '  

SAW MLLS A m  SAW A M )  TRADE Op MWeJP FOR TFJB PROTECTION, , 

A N D  MINmVATlON OF FOR= AND TI38 8NVlRONMENT ' 
AND P R  MATlTRS MCIDBNTAL THER6lO , , 

OR CONNECTED mEREWfIH. 8 .  

Be it eaacted by the Legislature of the State of 0ri.ssa in the. Forty-second 
Y m o f  the Republic of India as follows :- 

.- , .r. I .. . - , 

shslttlls, 1. (1) mhis Act may be called ' t h ~ * 0 & &  Saw Mills and Saw Pils l ~ o n t r d j '  
ad tad Act, 1991. , . . I  , , . 
wmmeme 
msnt. (2) It shall extend to the whole of the State cf Orissk. 

. , "  ,,.. . >  1 .  .' 
(3) It shall come into force on such date as the State Government may 

by notification, appoint, and diffq~nt dates may be appointed for.: different ; 
areas of the State ana any reference in this Act to the commenctment or this 
Act shall in relation to an area, be construed as a reference to the coming into 
force of thia Act in that area. 

I 
. . m .  - ,  

~ e f i n l d ~ ~  2. In thIs Act, unless the context otherwise requires, - .. . 

1 (a) "appointed day1' means the date of commence men^ of tbis.,,Act.;. 
(b) "forest area" includes all lands notified as forest undrr any law or 

adminifiered as forest, whether. State owned .or private and whether 
wooded or maintained as a potential forest land; 

- . 

(c) "licence1' means aslicence granted under section 7 ; 

I (d) 'glicensee" means any person to whom a licence is ganted under section 71 

! (a) "licensing o6cer" means a licencing officer appointed under section 3; : 1 

(f) "pcescribed" means prescribed .by rules; 

(g) "ruIes" means rules made by the State Government undet this Act; 

(h) "saw mill" means the plant and machlnay wiih which and the piem'ises . ,  

including the precincts thercof in which or any p a t  of which sawing 
is carried on with the aid ~f elechic8l or mechanical power; ' 

(i) "saw pit" means a rkce where wocd is *awn by manualIy operated saws; 

U) "sawing" wlth its gramrnailcal variations and cognate expressions means 
operation of sawink, cutting, convtrting, fashioning- or, -seasoning wood 
and includes preservation and treatment thereof either by mechanical 
process with the aid of electrical or mechanic; 1 power ar by manually 
operated s w s ;  

(k) "vechicle'" includes truck, tractor, trolly, motor vehicle, boat and cart; 

(0 "wood" includes trees when they have falIen or h v e  been felled, and 
all wood of any species whcther cut, converted, fashioned, sawn or 
hallowed out for any purpose or not; and 

(m) words and expressions used but not defined and d efinid in Ihe Orjssa - 
Forest Act, 1972, shall have the meanings 1espectiveIy astigneo to them 14 dim 
in that Act. 

1. For statemoot of objecta and reasons see O f l ~ m  Gazette Extraordinrtry, dated the 2Znd wober 
1990, (1351) For Select Committee report set On'~fa Gazerre Extraordinery, dated the 16t h ~ e r c h  1991, 
m 
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(Secs. 3 6 )  p 

APPobtmen! 3 .TheSlateGover~mcntmay,  by notification,- .. , .  
of 1lwHUu I ,:.. . . - 

, . , . .  " . .. 
05cu.  (a) appoint any oficer not .belfdw the rank of a '  Diiisional 'ForCst m c e r  

to be a licensing o5cer for the purpose3 . . of this . ,.. Act . _:  .; and . . 

(b) define t h ~  local limits within which a licensing officer shall' excel cice powers 
conferred, and perform the dut ics imposed, on a. licensing . . oficer by or 
under this Act. 

' -4. xi) On and afta- the appoinled day, perscn shall establish or operzte a ydtf of saw mill or saw pll except under the authority and subject tc the conditions of 
mw a licence @anted under this Act: 
saw pit. 

. '  Provided that no person shall establish or dieate  any s iw  .orz saw pit 
within a reserved forest, protected forest or any f~rest areas or ivithin ten kilo- 
meters from the b ~ u n d a ~ y  GC any such forest or forest area.. ,-: 

(2, Notwithstanding anything contained in iu b-section (I),- 
. ' - 1  . ' 

(i) a saw mill or saw pit, estabIished -by the Orissa, Forest 'Deveiopment 
Corporalion Limited or by any cthe~ agency of the Government prior 
to the appointed day, may. conlinue . to - aperat e$, by such Corporation 
or agency, as- the case may be, and in  .such a cast, the Cogoration or 
agency, as the case may be. shall be deemed to be a licence for the 
purposes of this Act ; , . , . .  

. . ,  (ii) a saw mill oi sawpit other than onc rererred to in dause ( i )  and 
established prior to the appointed day, may continue to be operated, and 
shalI be deemed to be a saw mill or saw pit, as the case may be, 

, . licenced under this Act : - 
. , . ,  

. . .  I 
(a) for a period of three months from the appointed day; or 
(b) if an application made in accordance witb section 6 -  for a licence is 

pending on the elrpiry of the period specified in clause (a), t i l l  the 
disposal of ' such application under su b-section (2) of section 7. 

. , 

Declaration 
or p m ~ n .  5: (1): ~otwithrtandihg anything contained in this Act, ihc State Government 

tian BM. may, by notification, foi rasons to be specified therein, declare any area to te  .a 
probibited area for such period;, as may 'be specified - . in such notificat i?n. , 

" (2) During the period aajl area is declared tb 'be a prohibited area unaer sub- 
sectipa (13 the following wniequences shall ensue, namely : - 

(a) no licence shall be granted fbr establishment qf a -saw o~iH or saw pit in 
that area; -. 

:I,, r - , 

(6) no licence shall :k renewed in relation to the area during that pericd ; - 
- -. 

(c) a saw mill or saw pit situated in  that area shall cease to operate and keep - 

its sawing operations closed : 
Provided that the -licensing oBcer may permit sawing of wood in depos it in 

the saw mill or saw pit subject to such conditions and restrictions as it 
may deem fit to impose ; and 

(dl no claim on' account cf da&s because of closure shall be entcrlained 
ncr any damages shall be pay~bIe. 

ApplfeatIon 6.  (1) Every person who continues to operate on the appointed day a saw mill 
forI'cance. or saw pit shall, if the said preson intends to continue thc op.e~elation of the saw 

m i l  or saw pit, as the case may be, af~er the expiry of the period referred to in 
clause (b) of subsection (2) of section 4, make, at least one month before the expiry 
of such period, an application to the licensing 05cer for the grant of a licence. 

(2) A person, who intends to estabfsh or operatc, arter the appointed day, a 
saw mill or saw -pit, shall make an applicarion to  the licensing cficer for the 
grant of a licence. - 

(3) Every application under sub-section (1) or sub-section (2j shall be i n  such 
form and be accompanied by such fee and such security deposit for due cb5ervance 
of the conditions of the licence, as may be prescribed. 
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Gm* mc- 7: (1) On receipt the application under rubxstion (I) of se=ticn 6, the - 17:-":,!*' 

wIl.morntl- , , 1 1 1  11, 

on . r lubpn l .  liqnslng . . offi~cr . . , . , . .  may, qfter making , such . ,  enquiry !I as it may deem fit,- , , . . .. , , . . l , l l  . . - 
$OD of 
11 m ~ e .  (i) grant the licence '; 'or '  - 

I, " . I ,I 

, ,  , , , ,  , - ' . , ( i i ,  by brde< in  liti in^,' fcr re+dis to be stated therein,,keluk to gnnt 
-I : >  , -  ' the 'licence : , s-. , 

- , ,  

rrovided that no order refusig to @ant the licence shall be passed, unless . ,- the . , :,.,:, 
-applic+t has 'been gfven a r+sonabb o*oriu nity -of being heard .- ': , , . -  :) a ,  ~ ~ 1 , ;  

, : . I  , , , ,  bi l , . :>:, t !  

(2) Every application received under sub-section (I) of,. section . 6 shall be -: ;: , - .!;:. 
d i s ~ n b e d  of, by the licensing officer within a pe~iod of three months, from , .th? date , - , *  :!I:? 
$ , i t b  '! :, -: ., ,. , , . . . I , , .  J L I J J  ) ,  1 , .  

, . I .- . . I .  - .,", ':.. .- 1:; ;,. , . , .  - , ,. 

(3) A liccnce granied under sub-section (1) shall be subject io ,the provisions 
of this Act and to such condilions as may be prescrlkd. 

- .;\., ',,., - .  - !' '. . , , , 
. , 

. I , ,  I . .  
14) The ~rovjs~ons, of this section shall, apply tp renewal of licence ,as they 

apply ; to gtanl . of- li,cence ,) or iefusal' -to, p n t ,  a-licence; . 
. ,  I ! '  , I  I - : . : ,  , , , . I  

(5)  if !he li&dsinB -;offioer ir , iitisfied,, . -titpsi on a r$~cnce made to it in 
this b e W m  or o t h e s e ,  that- 

, ' , , ; . , , , . . 

(a] thelicensee has parted, in whole or in &t, with his :contra[ ova the 
-saw mil! or saw . pit or has otherwise ceased to,.opeIate Qr own such , I  

sav mill on saw pit; ,or:, :. .. , - . . , . , ,  , , 

- 
I . m ,. , - 

. '[ 

(b) the licensee has, without raronebfe,,causs, idled: to comply with any 
of the conditions of the licence or any direct~on 1awfu.Uy given by the 

',,licensing-.officer. or'has ,contravened any of Iht provision&'of this Act 
or the rules ; or .,-., - . 

, . I  ! ' ., ::: , 8 .  ., : , . 
. . 

1 (c,. the l i e e p v e  has, .in, the of the saw miil ill; raw pit. wood 
which he is not able do adcount for satisFactorily a&d -comequentIy ,. - which ,:, ,, , ,;jl. . 

, . , . isliablefor con6scadonundersub-section (2 )b f  se~tionlO,~~.s - . , , ' i t ;  
. < ,  , , 

J , .  , 
,, . . . I  - . ' 1  . ,., . .  

then withour prejudice Lo ady other penalty to  .which the licensee may be liable 
under this Act, the licensing officer may, drer giving the licensee an opporcuaity 
of showing cause, revoke or -suspend the l~ceace and forfelt the sum, if any, or 
any portion thetrof deposited as 'Security' for the due perfonnanck 'of' the conditions 
subject to which , thp , ,  licence has been granted. 

8. (I) For the purpose of ascertaining the position or examining the working 
~ $ ~ ~ ~ p h  of any saw mill or raw pit or with a view,' to securing compliance of the Aizure. provisions of this Act and the rales, the licensing oficer or any other person 

authorised by the licensing &cer in tbis &half gay,- 

(a) enter agd insp~ct any saw mill and saw pit ; 

(b) examine and, for this puipose, order the production af any documents, 
books, registas or records in the possess~on or power of any person 
having ihe control of, or employed in connection w~th, any saw mill 
and saw pit ; 

(c) search any pcrson or search any premiqes, vehicle, machine, tools and 
equipment used or ~ntended to be used in contravention of the pro+ 
sion of tbis Act and the rules and may stop any vehicle or person 
for the purpose; and 

(rl) seizc any document, mood, plants and machinery, tool, impIementn 
equipment, vehicle and any other article which, he suspects, is already 
involved or used or is about to bc involved or used in contravening 
the provisions of this Act or the rules. 

(2) The provisions JOF section 100 of the Code of Criminal Prowlure, 1973 2 of 1974,. relating to search and seizure shall, so for as may be, apply ro searches and 
seizures under this section. - 
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Submlssj~n 
I 

cf relurns. .9. Every license.: shall su bmil such reiurns relating to the - business .of the 
saw mill or saw pit, as thc case may be, and in such forms and to 
si~cll officcr and on such dates us may be prdscribcd. . 

' . Keeping of -. . 
; - mount  of 10. 11) All wood, whe-thcr skwn or not, found in or brought to Ih? waw mill 

ltmk of or saw pit or aL. the sitc of sawing n t  any time or during any period by -any 
., , 

in saw person. in any manncr 01 by any mcans fcr the purpose of sawing or for any mi 11 and saw 
Pit. other Qurpcihc ,!hall always be propcrly accounted far +and all relcvanl evidence, 

documents, recclpts, ordcr aud certificalc as are necessary lo show that the wood 
is lcgzrlly obtained ,shall bc maintained and rnadc available at 111c lime of inspeclion. 

(2) T!ie stock of wood which is not accounted for satisfactorily shall be 
presumcd to have been obtained ufilaw~ully and shall be liable for confiscalion 

m .  

by , the Iiccnsing afXiczr following the procedure provided in thc su b-sgc~ion 12) 
bf, s-eclion 13. , . 

Prohibilion- 
1 11. ~ ~ ! w i ~ h ; & a d i n ~  'anything . c o l l l a i ~ d  *i  any enserme* - relating to , eleclri- 

conncatlon, city for rhc t i m e  being in force, nu Electr~c energy shall be consumed- and no , 

mc. in unli- clcctric connection shall be installed for the purposc of a saw mlll or continued . - ' 

anted saw f or that . purp~c  u nlcss such saw - mill is duly licensed or dkrncd, 10 be l~censed, 
mill. - in accordance wit11 .the .PI ovisions of this Act and the rules, and such electric 

- Qnncction shall be disconnected if a saw mill operates rvilhouc a v,lid - licence 
i granted or  deemed to be granted under this Act: 

Appeal. 12. (1)-Any person aggrieved by the refusnl af thc licensing officer to grant . 
I 

-or renew a. liccnce or by the suspcrlsion or revocation -of a licence may; within - 

i thirty days of the service Q n  him of the order of 'such relusal or suspcnhion of , . .. . 
revocation, appcal to the Conservator of Forcsts who shalt decide the appeal aker 
giving the app=llant and the licensing officer 'an opportunity or- being heard. The 

I - decision of the Conservator of Porests shall be binding on the llcenslng 9flcer. 
I 

I (2)  The order of the licensing officer; shall, u'nlcss the Conse~vzltor of Forests 
ris r~ferred to in sub-scctio'n (1) conditiol~ally or u nconditi~fially directs olhclwise, 
remain In rorcc pending the disposal of the appeal under subsection (1). 

I 

, . 
Confiscation 13. (1) The licensing officer, may,-- 
of saw nlill 
ctc. 

(a) where a saw mill or saw'pit is established or opeiated, aker the appointed 
day, in an arm declared to be prohibitcd area under sub-seclion (1) 
o f ~ e c t i o n 5 , ; o r  

'(b) rviicre a paw mill or uw pit is established or ~perared suve tts provided 
in sub-scction (2) of  section 4, without e valid licence ; or 

(c) wlicrc a saw mill OF saw pit is operated aRer suspension or revocation 
of a liccnce under -subsection (43 of seclion 7 ; or 

(tl) where the saw mili or saw pit is operated w ~ t l i  the aid of elechica! 
cncrgy or elcctdcal installation in contravention of , the provision aC 
section 11. 

ordcr confiscation of the- .whole or the portion of the plan$ and machiner); impli- 
ments and tqulpments whlch have becn . used . 'in the commiss~on of the -offence. 

- (2) No order cunfiscafing any property shall bc madc under sub-seclion (1) - 
unless tllc person from whom tlic properly is seized nnd. wl~ere thc ownel of ~ u c h  
pro~trty is known, such owner, arc given- 

% (n) 'nitice in writing informing of -.the grounds on which i t .  is proposed- lo 
con6scatf such ~ropcrty ; 

(b)  an opportunity of m a k i d  n reprcsentatidn'in writing willlilr the prescribed ' 
time -which shall be specified in the notice against the grouhds for 
confiscation; and 

, , 

~ c )  a feasoaable opportunity of k i n g  heard in the matttr. 
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. (Secs. 13-15) 

(3) Any Forot Odcar nqt below iho rank a Cons~rwtor If Fo~csts, empowered 
by tile Stare Goveramellt ,ln this behalf by nolificaiion, yay, within thirty 
days from the date OF ordcr oP conhscatlan by the licens~ng officer urirter 
sub-wcllon (1) cithcr aro motu or on application, call for and cxnminc the records 
of that order rind may make such enquiry or muse sucll enquiry ito bc rnade:rnd 
PDS such ,orders as he may think fit : 

> .. 
~rovidcd-  that no order prejudicial to any person shall be p w e d  -without 

giving him an ripportunity of being h a r d .  

(4) Any persun aggricvcd by an' order passed under hub-scction (31 may, with 
thirty days from thc date of communication to -h im of such ordcr, nppcnl to 
the Dislricl Judgc Iu~ing Jurisdidion - over the arta in which the property hi  S bcen 
s e i 7 .  and thc Distrlct Judgc shall, artcr giving an ~pcrlii  uiry to , lhc , porlics ro 
bc Imrd, pass such order as i t  may think fit arlrl the ~ r d c r  of rhc District Judge 
so passed shall be final. 

( 5 )  Where an ordeL .-of confiscation of any propelt y passad t~dcr sub-seclion 
(1). or sub-secticn (3) or sub-scct ion (4) Iws become final in rcspct of Lhc whole ' or 
any porkion of such property, sucll property or the p o ~  ticn Lhereof,' as the case' 
may bc, shall vcst in Lhc State Govcrnrnent free from all encumbrances. 

' , '(6) An kder. of .conhcation under sub-seclidn ( I )  cr  su b-section'(3) or sub- 
section (4) shqll not bc deemed - to bar thc imposition ,,of ariy other pcnnlty to 
which the person from whome the prope~tj isseizedis'l iable undc~  this Act. . 

14. (1) If Lny p:rson contrnveencs cr attempts to contravene or nbcts the contra- 
vention of any c-f the provision of this Act L r  . the rulc lie ~ 1 1 ~ ~ 1 1 ,  On 
conviction, be po nisha%Ible with imorisonmcnt Cor a , tcr 111 which . may ~xtel ld  to 
onc year a i d  w ~ r h  fine which may atcud to ten thous:ind rupees : 

- 

Provided 1 hat- 

( i )  where such contravcniio n, atienlpr or abctrncnt. rclutes to sccrion 4 ; or 

( i i )  when lrnlawful rvqod involved in the contravznrion i s  more than Iive 
cubic metrcs in  volume, for the second or any subsequeni offcnce, 

Llle minimunl i mpri& n m c ~  in either cesc shall bz rlircc nlo nths ;rnd nlini lnu,,l 
finc i 11 cit hcr case sllall be thrcc thousand rupccs. . 

(2) Whocvcr, a lkr  co~~vict ion u.ndor sub-saction (1 J, continues lhc cuntmvcnli~ln 
hr: slrall, on conviction, be punishable _ with line which ~ u u y  txle~ir_l te five' Iiundrad 
rcpws for evcry days, the first day, duringm which such cut l t ravrn~io~~  is 
cunlinucd. h 

(i) when rcquired by this Act or by any - ~ r d c r  under this Act to milkc 
any state~ne,nt or fur nisi1 any informntiou nln kcs such srarcmcnt or 

.furnislics such~information which is fakc in any ~m;ltcrials.pnrticular 
and which he knows or has reason to bclicvz lo I>e Fdse or - d o t s  not 

. - believe to be true, or 

( i i )  makes an; such statcrncnt as aforesaid in  any book, account record, 
dcclarikion, return or othcr d ocu~ue~lk which he IS required to maj ntain 
or furnish under this Act, 

he shall, on conviction, bc punishable with imprisonment for a term which 
may extend to six. months, and with finc ,which may cxtend to three thousand 
rupees, . 

I '  

15. (I)  Wlicrc an offence under this Act Iias bcen comnliitcd by n company, 
cvcry person, who at the time ilic offcncc was commillcd was in chargc of and 
W ~ S  ~esponsibIe Lo the company for tllc conduct or tlic business of thcl company 
a s wcll as the ,compaoy, shall bc dccrncd to bc guilty uC the offence and shall 
be liable ta ba prscezded agaios~ and- puuished accordingly : . - , . 





. THE ORISS.4 SAW MILLS 'AND SAW PITS (CONTROL) ACT, 1990 

Protec~ion . 
of action 21. .NO suit, prosccurion 01 other lcgaI proceedings shall lie against thc Stale 
teken in ~ovzrnment 01 any Ofice1 or pcrson or authority for anything, or -for any damagc 
good Cailh. caused or likely to be cnuscd by anything, which is in good h i t h  , dcne or 

intended to be done in pursuance of -illis Act or the rules or any order made 
thcreundcr. 

~ e w a r d s .  22. The court or the hccnsing officer, as the cask may bc, may by order, permit 
. giving OF reward in the shape of nn anloullt which is not more than unc-toutth 

of th2 am ~ u n t  cjf file andlor of the value of the properly rorfcitrd andlor con- 
fiscated, to such - person or persons whose informalion has indisputably led to the 

. dctcction df the contmvenlion of any of the prokisiuns ol this Act or lhe rulcs. 

Powerto 
make RuKs. 23. (1) The State ~avzrnrnent  may, 'bj  nutiticalion and subjcci to 1I1e conrlirion 

of  previous publication, make rules to carry out Ihe purposes of this Act. 
- .  

(2) In particular, and wiihou t prejudice to the gcncrdity of the kre&ing power, 
such I U I E  may provide for all- or nng of the following malters, nzmuly :- 

. (a) thc form in which ' application shall tc -made u rider su b-secrio n (I) or sub- , 

scction (2) of scctirln 6 and the fee and security deposit which ?hall accom- 
. .  pany such' application. ; 

. . 
, (b)  conditions subject 10 which . licencc may be granled lijnder YU bieclioh (2) 

of scction 7 ; 
I .  

, - .  

(c) lhc pcliod for ivlJch, the fee on  the payment- of which and the. conditions 
subjcct to which t h ~  lucence mny be tenewcd under sub-section (3) of. . 

I .  
I _ scction 7 ; . . 

I 
! Id) the farm in which; the offi'cer to which -and- the dates on wbic1; returns 
: - shall be sybmitted undcr section' 9 ;  

(e) For i~lslallation of elrchic conncciion, etc-. u11de1 src1it;n l l ; 

(f) thc authority to. which appm1 may. lx preferred under seclion 12 ; 
- .  

(g) any other matter which is required to be or may be prescr'ibcd .' 

Other Acts 
and laws 24. Nothing contained i,n any other Act, 01 law, rule.order ot any bthcr thins . 

. to apply having thc hrcc ot law in any areas of ~11c State, shall apply lu. Lhc saw mill 
- to saw mill and saw pit, and sawing In respfct of mattcrs for which prov~Bons ale containea in 

aad saw pil. tllis Act : 

'Provided l hat notliing in this section shall be conslrued as to bar thc applicat~o n 
of any such ,Act, or law, rulc, orde~ or any other thing having the fo~~cc of law 
for the purpo5e or inst~tution, continuance or cnforccmcnt of any inve~rigation, legal 
proccedi~lg -or rcrncdy ~n rep-ecl OF any right, obligation or, liab~lity ' acqui~ed, accrc-d 
or incurred thc~cunder prior to the appointed datc unless  here is anytlling 
otherwise -specifically provicled i n  this Act. ' 

' Saving. . 25. The provisitins of this Act cr the rules shall not a p ~ l y ,  lo [he ordinary 
operations, or cnlpcntry not involving 3aw mill or saw pit operation. 

Power ' 26. If any dificulty ariscs in giving effect to the provjsions, of this Acl, the 
rCrnOyc State Govcrnmcnt, may do any thitig not iuconsistcnt with such provisions, 

- dif6culry-. appears t,o it to be nect!s;lry ar cxpedicnt for tlw , purposes of removing the 
r dificulty : 

. - 

Provided that no such order shall be made after the explry ~ r '  a pcriod of two 
years from llle appointed day. . .  




